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. NOT IF JCAT TON -
( INCOME -TAX ) .

. |
s.o.No. | In exercise of the powers conferre? by sub—

clauﬁe v ) of clauee (21C) of section 10 of the InQOme—bax

Act,lldﬁl (43 of 1961) the Central Government hereby notifies

"Tirumala Tmrupati Devasthanams, Tirupati, Chittor Digtt,,A.p;"

1 ¥

:for the pUPpOQe o£ the said sub-clauge for the assessmen£ years

\
]
1

1999-2000 to 2001 zoozsubject to the following condictiohg,

namely: - [

| . |

(i) the assessee will apply ite income, or accumulate for
dpplication, wholly and exclugilvely to ﬁhe objects '
for which it ig established) i P

(11) the agqugqeo wlll not invegt or dep0qit its funds
(Other than voluntary contributiong recelved and.
malntained in the form of jewellery, furniture ete. )
for any period during the previoug years relevant
to the asgessment years mentioned above’ Otherwise
than in any one or more of the forms of modeg speci-
fied . in sub-gection (5) of section 11;

\111) thig notification will not apply in relation to any
income belng profits ard gaing of business, unlegs th
business is incidental to the attairment of the
objectives of the assessee and separate books of
accounkt s are maintalned in regpect of guch buqihesg.

iv) the assessee will file regularly itg return of income
before the Income-tax Authority in accordance with the
prOvisiwng of the Income-tax Act, 196

(JSAQQAR TSHADRA )
UNDER SECRETARY TO THE GOVT, OF INDIA

NOTIFICATION NO. (D R, (F.NO. 107 )12 |90-174-R )
To

The Manager, .

CGoverrment of India Press,

Ring Road, Mayapuri Industrial Areay
(N m e Rn-lnur‘i G::urr"!:a'nj New Delki
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New Delhi, the 9« rMsaef 53
NOTIF ICHTION
£.0, {r) O In exer&s:se of the pmee'rs conferred by clausge

{iiJ cf gub-saction (1) of section S0L of t > Income=tax 2ct,
1961 (43 of 1961), the Central Government hamhy gpegifiesx

i) the An:mstrial Development Bank of Indz% =)
: Infrastructure Bord bearing figtinctive AUmbers

1 to 575626 of the face Va}.mn of mpe%a five
thmgam eachy ‘ :

ii) the Industrial Development Bank of India/
Growing Income Ponds bearimg| digtinctive
rumbers 2%0901 to 20356472 adE the face value

" of rupees £ive’ thougand each,, and .

431) the Industrisl Development Bsank of Inddial o
Regular IncomeCBorndg bearing) digtinctive
numbers 3000001 to 4046310 of the face value
of rupecs five thougand eat‘hr

_ L !
issued by the Inductriasl Development Bank of India, Musbai, in
ite public igsue of bonds in Fle¥dbond~3 Series, for the purpOse
of the sgid clause,

Botification No, |0f/%
{ SAMAR BHADRA )
UNDER ' ECRETARY THE GOVT, OF INDIA
 (F.No, 178/11/98-ITA-T)
I
To
The r‘ianager}
Goverment of Indis Pregg,

Ring Road, Msyapuri Industrial Acea.
{(Near Rajouri Garden), New Delhi,
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